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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE 

NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 306/2016 (M.A. No. 562/2016& M.A. No. 

1237/2018) WITH M.A. No. 380/2017 (I.A. No. 8/2007) IN W.P. (C) No. 426/1992 IN RE: SOCIAL 

ACTION FOR FOREST AND ENVIRONMENT (SAFE) VS. UNION OF INDIA & ORS. (EARLIER 

TITLED AS D. K. JOSHI VS. UNION OF INDIA & ORS) 

 

(Updated Compliance Report in continuation of Earlier Report dated 05.08.2020) 

 

I. INTRODUCTION 

The issue for consideration in O.A. 306/2016 pertains to compliance of Solid Waste 

Management Rules, 2016, Hazardous and other Wastes (Management and Transboundary 

Movement) Rules, 2016 and Bio-medical Waste Management Rules, 2016 in the city of Agra as 

well as the areas coming under the Cantonment Board, Agra and eco-sensitive zone of Taj 

Trapezium Zone (TTZ). 

 

The Hon‟ble National Green Tribunal in the matter of OA No. 306/2016 (M.A. Nos. 562/2016 & 

1237/2018) With M.A. No. 380/2017 (I.A. No. 08/2007) In W.P.(C) No. 462/1992 Social Action 

for Forest and Environment (SAFE) Versus Union of India & Ors. (Earlier titled as D.K. Joshi 

Vs. Union of India & Ors.) passed the order dated 02.03.2020in continuation of order dated 

29.07.2019. The matter was reviewed by Hon‟ble NGT and it was found that there is huge gap in 

treatment capacity and generation of solid waste; liquid waste management and drinking water. 

Vide order dated 29.01.2019 in the light of report of the committee constituted by Hon‟ble NGT 

of which CPCB was the nodal agency. 

 

II. ORDERS OF THE HON’BLE NGT IN O.A. No. 306 of 2016 

1. Order dated 12.01.2018 was passed by the Hon‟ble NGT while taking into account the 

photographs produced before it showing burning of municipal solid waste on the roads at Agra 

Cantonment Railway Station and heaps of uncleared garbage. About 50% of sewerage system 

and drainage system were not in working condition and untreated sewage was being dumped 

into the open drains.  

2. Vide order dated 29.01.2019 in I. A. No. 08/2007, a report was filed before the Hon‟ble 

Supreme Court presenting the unsatisfactory improvement with regard to SWM, sewerage & 

drainage system in Agra which has resulted in pollution of river Yamuna. Thereafter, the 

Hon‟ble Supreme Court sought a status report and transferred the matter to the Hon‟ble NGT on 

23.02.2017. The Hon‟ble NGT considered the status report dated 04.07.2018 in O.A. No. 

306/2016 to the effect that the problem persisted and 19 drains had not yet been connected to the 

STPs. 
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In the same order, it was also observed by the Hon‟ble NGT that since the report of NEERI was 

20years old, an updated Expert report was required for the same.  Further, a Joint Committee 

was constituted with representative of CPCB, a nominee from NEERI and District Magistrate, 

Agra to ascertain the factual condition with reference to drinking water supply, sewerage, 

drainage system and disposal of solid waste. It was mentioned that the problem at Agra was not 

alone, similar problems were seen in other cities of Uttar Pradesh including Niwari considered 

vide order dated 28.09.2018 in O. A. No. 48 of 2016 – Vivek Tyagi Vs. State of U.P. & Ors. and 

Gorakhpur vide order dated 23.08.2018 in O. A. No.  116 of 2014-Meera Shukla Vs. 

Municipal Corporation, Gorakhpur & Ors. 

 

3. Vide order dated 23.04.2019, an Action Taken Report was filed by Principal Secretary, Urban 

Development with regard to sewage treatment in O.A. 306/2016and further report dated 

27.07.19 was filed by Urban Development Department in this matter. Principal Secretary, Urban 

Development (report filed on 23.04.2019) reported that L-1 firm was shortlisted but final 

decision was yet to be taken. The Screens were to be installed to prevent dumping of solid waste 

into the River Yamuna. The procurement of vehicles would be done for collection of waste. The 

gap in treatment of waste would be solved once the clearance for processing plant is obtained. 

The plant would be set up in one year after permission. 

 

Further, the Urban Development Department filed a report on 27.07.2019. It mentioned that 

screens were installed on 51 drains and arrangements were being made for regular collection of 

waste. After clearance, waste processing would commence and there was a plan to purchase 

vehicles for collection of waste. There were six collection points for dry waste and then the 

waste would be transferred to material recovery facility (MRF). Both types of segregation i.e., 

manual and mechanical were being done and segregated waste was being sent to recycling 

facility, non-recyclables were sent to the waste management plant. 

 

In view of the reports filed, Hon‟ble NGT vide order dated 27.07.2019 stated the following: 

 

“5. The above reports show very little progress. The gaps noticed in the order 

dated 29.01.2019 have not been fully addressed. There is nothing to show that the 

gap with regard to treatment capacity of solid waste to the tune of 690 TPD as 

noted in para 10 of the order has been met, nor the gap of 156 MLD in water 

supply as noted in para 10 or treating 61% of untreated sewage which was being 

discharged into River Yamuna as noted in para 14, have been addressed. The 

performance guarantee to be furnished in terms of para 24 within one month of the 

order has not been furnished. Only plea is that the matter is pending before the 
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Hon‟ble Supreme Court. It is not the case that any stay has been granted. In 

absence of stay, time bound direction in the order of this Tribunal is required to be 

complied with. Mere pendency of matter in the Hon‟ble Supreme Court cannot by 

itself be a ground not to comply with the order of this Tribunal. Let the necessary 

steps be expeditiously executed and performance guarantee furnished in terms of 

para no. 24 of the order dated 29.01.2019 within two weeks, failing which the 

coercive measures will have to be taken. An affidavit of compliance may be filed in 

this regard. 

 

6. A further compliance report may also be furnished on progress made in 

cumulative tabular form, indicating progress against each head month wise by 

31.10.2019” 

 

5. UPPCB filed its status report on 23.10.2019 in which the deficiencies in the matter of 

installation of bar screens at places on the drains falling into Yamuna; segregation at source, 

door to door collection; transfer stations; disposal of C&D waste and plastic waste; bio-mining 

of legacy waste and tapping and cleaning of sewage drains were highlighted. 

 

6. Vide order dated 10.01.2020, the issues related to waste management were considered and 

Chief Secretary, UP, was present in the hearing. The Hon‟ble Tribunal stated the following: 

“a. In view of the fact that most of the statutory timelines have expired and directions 

of the Hon‟ble Supreme Court and this Tribunal to comply with Solid Waste 

Management Rules, 2016 remain unexecuted, compensation scale is hereby laid 

down for continued failure after 31.03.2020. The compliance of the Rules requires 

taking of several steps mentioned in Rule 22 from Serial No. 1 to 10 (mentioned in 

para 12 above). Any such continued failure will result in liability of every Local 

Body to pay compensation at the rate of Rs. 10 lakh per month per Local Body for 

population of above 10 lakhs, Rs. 5 lakh per month per Local Body for population 

between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body from 

01.04.2020 till compliance. If the Local Bodies are unable to bear financial burden, 

the liability will be of the State Governments with liberty to take remedial action 

against the erring Local Bodies. Apart from compensation, adverse entries must be 

made in the ACRs of the CEO of the said Local Bodies and other senior functionaries 

in Department of Urban Development etc. who are responsible for compliance of 

order of this Tribunal. 

 

b. Legacy waste remediation was to „commence‟ from 01.11.2019 in terms of order 

of this Tribunal dated 17.07.2019 in O.A. No. 519/2019 para 28 even though 

statutory timeline for „completing‟ the said step is till 07.04.2021 (as per serial no. 

11 in Rule 22), which direction remains unexecuted at most of the places. Continued 

failure of every Local Body on the subject of commencing the work of legacy waste 
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sites remediation from 01.04.2020 till compliance will result in liability to pay 

compensation at the rate of Rs. 10 lakh per month per Local Body for population of 

above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 5 lakhs 

and 10 lakhs and Rs. 1 lakh per month per other Local Body. If the Local Bodies are 

unable to bear financial burden, the liability will be of the State Governments with 

liberty to take remedial action against the erring Local Bodies. Apart from 

compensation, adverse entries must be made in the ACRs of the CEO of the said 

Local Bodies and other senior functionaries in Department of Urban Development 

etc. who are responsible for compliance of order of this Tribunal.  

 

c. Compensation in above terms may be deposited with the CPCB for being spent on 

restoration of environment which may be ensured by the Chief Secretaries‟ of the 

States/UTs.” 

 

7. Vide order dated 02.03.2020, Hon‟ble NGT considered the status report filed by the State 

Government on 23.10.2019. The applicant in the Original Application had pointed out 

deficiencies in taking steps for dealing with the matter of installation of bar screens in drains, 

segregation at source, door to door collection, transfer stations, disposal of C&D waste, plastic 

waste, Bio-mining of Legacy Waste and tapping of sewage drains resulting in continuing 

damage to the environment and public health. Hon‟ble NGT had already mentioned in its order 

dated 10.01.2020 that “any failure will result in liability of every Local Body to pay 

compensation at the rate of Rs. 10 lacs per month per Local Body with a population of more 

than 10 lacs, Rs 5 lacs per month per Local Body for population between 5 to 10 lacs and Rs. 1 

lac per month per other Local Body from 01.04.2020, if it is not complying with the Solid Waste 

Management Rules, 2016 failing which it would be the responsibility of the State Government 

with liberty to take remedial action against the erring Local Bodies. Hon‟ble NGT had also 

directed in all such cases; action be initiated against CEO of such Local Bodies. Even for legal 

waste remediation, work to commence on 01.11.2019 failing which compensation of Rs. 10 lacs 

per month is to be levied on Local Bodies with population of more than 10 lacs”. 

 

A letter bearing no. B-29016/ROGW/IPC-VI/2020-21 dated 30.04.2020 with reference to 

the directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 

and the Air (Prevention & Control of Pollution) Act, 1981 regarding harmonization of 

classification of industrial sectors into red, orange, green and white category has been sent to the 

Chairman, SPCBs/ CPCBs. As per information, a Committee was constituted on 17.02.2020 to 

deal with the categorization of industrial sectors under red/orange/green/white category. The 
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categorization of Railway stations, Compressed/ Refined Bio-gas production and Used cooking 

oil (UCO) Centres was finalized (Refer Appendix- 1 of Annexure- III). 

 

8. Vide order dated 10.08.2020, the Hon‟ble NGT observed that the status report has been filed 

by Nagar Nigam, Agra and the Department of Urban Development, Uttar Pradesh. The 

Oversight Committee filed its report on 05.08.2020 wherein it stated the key areas which 

required immediate attention as follows: 

o Complete implementation of ward wise action plan. 

o Starting up of Waste to Energy Plant (500 TPD). 

o Remediation of legacy waste at Kuberpur dumpsite 

o Phytoremediation of 57 drains.  

 

The Committee also observed that one of the perceived difficulties in taking prompt action was 

order of the Hon‟ble Supreme Court in W.P. No. 13381 of 1984, MC Mehta v. UOI & Ors. 

placing moratorium on expansion and setting up of new industry with a view to control air 

pollution by Taj Trapezium Zone Authority („TTZA‟). Even though the Hon‟ble Supreme Court, 

vide order dated 06.12.2019, made it clear that projects for essential amenities should go ahead, 

the State of UP lacks clarity and has applied for further clarification which was unnecessary and 

was resulting in avoidable delay.  

 

It was also observed that the Hon‟ble Supreme Court vide order dated 06.12.2019 (I.A. No. 

103908/2019 in W.P. No. 13381 of 1984 in MC Mehta v. UOI & Ors.) is absolutely clear that 

Environmental Clearance („EC‟) can be granted within TTZ for securing basic living conditions 

of TTZ‟s residents which clearly include drinking water supply, sewerage treatment plant, 

drainage system, solid waste disposal, Common Effluent Treatment Plant, Bio Medical Waste 

Treatment Facility, and Waste to Energy Plants etc. The order is reproduced below for ready 

reference: - 

“6. Learned Counsel for Uttar Pradesh thus submits that in view of compliance of 

the conditional‟ status quo order, the State Government and other statutory 

authorities may now be permitted to grant environmental clearances which are 

necessary for providing essential public facilities including drinking water supply, 

sewerage treatment plant, drainage system, solid waste disposal, Common Effluent 

Treatment Plant, Bio Medical Waste Treatment Facility, and Waste to Energy 

Plants etc. 
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7. In light of the aforementioned amenities being crucial for securing basic living 

conditions of TTZ‟s residents, we are of the opinion that there need not be any 

impediment for granting necessary clearances for the same. We are conscious of 

the fact that citizens have a fundamental right to such essential amenities; and 

how counter intuitively, not allowing construction of such basic infrastructure can 

itself create new polluting waste and threaten the environment. 

8. As regards permission for establishing non-polluting industrial units, it appears to 

us that only those small, micro and macro level industries which are both non-

polluting and eco-friendly and which have necessary clearances from all statutory 

authorities as well as concurrence of the Central Empowerment Committee and 

NEERI, can be setup within the notified industrial area. 

9. We, thus, clarify that since the interim order dated 22nd March, 2018 directing 

maintenance of status quo was passed to ensure timely submission of the Vision Plan 

by the State of U.P. and the said direction already stands complied with, there shall 

be no impediment for the authorities to consider pending environmental 

clearances which are necessary to secure essential amenities within TTZ. 

Simultaneously, the State and other statutory authorities are free to consider 

requests for relocating eco-friendly non-polluting industrial units, subject to them 

meticulously complying with environmental laws and all norms/conditions.” 

 

 

III. MINUTES OF THE MEETING/ OBSERVATIONS OF THE OVERSIGHT 

COMMITTEE IN OA NO. 306/2016  

The meeting regarding O.A. No. 306/2016 was held on 12.02.2020 (Refer Annexure- I), 

again on 15.07.2020 (Refer Annexure- II) by Oversight Committee, NGT, UP through 

Video- Conferencing. Recently, the meeting regarding O.A. No. 306/2016 was held on 

15.01.2021 (Refer Annexure- III). Various issues were reviewed and implementation of the 

directions issued by Hon’ble NGT were discussed. Mr. Rajeev Rathi, Executive Engineer 

Env., Nagar Nigam, Agra submitted the compliance report with concerned photographs and 

letters on 13.01.2020 before the meeting. The salient points of the meeting dated 15.01.2021 

covers all the issues related to O.A. No. 306 of 2016 are as follows:  

1. In all the drains falling directly into river Yamuna screens have been installed and regular 

cleaning arrangements made.  

2. As far as the existing gap of 239 TPD is concerned, it was informed that it shall be covered 

through waste to energy plant of 500 TPD sanctioned and approved. In this regard, the 
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Committee suggested to start the work as soon as possible in pursuance of the order of the 

Hon‟ble Supreme Court, clarified by Hon‟ble NGT. The Committee received information 

from Municipal Commissioner, Agra vide their letter no. 211/D/SBM/2021 dated 16.01.2021, 

in which they have assured to fill the gap of 239 TPD (MSW) and 140 TPD (C & D Waste) 

expeditiously.  

3. Regarding formulation of detailed ward wise action plan, Municipal Corporation, Agra 

prepared micro-level plans for comprehensive solid waste management in the city, which 

includes 100% door to door collection and transportation along with the route map assigned 

to each designated vehicle. 

4. The Committee also observed that estimated legacy waste at Kuberpur dumpsite is 8 Lakh 

tons out of which 5.8 Lakh tons has been processed and rest of the waste is shaped in 

windrows for primary treatment in the area of 4 Acres. Legacy waste remediation is planned 

to be completed by February, 2021.  

5. Taking into account the supply of drinking water, it was informed that deficit in water supply 

was 156 MLD.  With the completion of various projects related to strengthening water supply 

system in city of Agra, the installed water treatment capacity is now 513 MLD, which is 

sufficient to cater to the demand till year 2032. Thus, the issue related to water supply in the 

city is now confined to proper distribution of water only. The Committee also noticed the 

present status of Phase-3 (Agra Water Supply Scheme) which will be completed by 2022. In 

this regard, Municipal Commissioner, Agra informed that Phase-3 & Phase-4 are under 

construction. In this regard, the Committee suggested that stagewise timelines along with 

progress report may be submitted.  

6. Mechanised water spraying and mechanised cleaning was being done by using City Master, 

Large Road Sweeping machine and power sweeper. 

7. On the subject of Pilot 24*7 water supply in ABD area under Smart City works (Agra Nagar, 

Nigam, Agra), Municipal Commissioner, Agra informed that the work will be completed by 

July, 2021. The Committee also noticed that the work of tapping of 23 untapped drains and 

construction of 177.60 MLD STPs (to meet the demand of year 2035) have been covered for 

which bid document & tendering process is being done by Transaction Advisor M/s Deloitte 

Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The above sanctioned project 

will be carried out on Hybrid Annuity based PPP mode, funded by World Bank. In view of 
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this, Municipal Commissioner, Agra submitted that apart from above, estimate for balance 

work related to existing assets i.e., tapping of 38 untapped drains & excess discharge of 

partially tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for 

approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate 

amounting of Rs. 78.86 Crore is being sent to NMCG. Then, it was informed by GM, 

Yamuna Pollution that a DPR of Rs. 1174.45 Crore has been approved by NMCG. But due to 

operation and maintenance work of existing assets been awarded to M/s VA Tech Wabag 

Ltd., a revised DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on 

06.05.2020 in which work of tapping of 23 untapped drains and construction of 177.60 MLD 

STPs (100 MLD STP, 35 MLD STP & 31 MLD STP based on open technology) shall be 

done. It is anticipated to be complete by March, 2021 as per the bid document. The 

Committee directed that progress report may be submitted in this regard. 

8. Moreover, it was informed that Bye-Laws have been notified in Agra regarding imposition of 

User Charges and spot fines. 

9. Considering Hon‟ble NGT directions on installation of QR codes in households related to 

waste collection and GPS enabled vehicles involved in solid waste, it was informed by 

Secretary, Urban Development that 3,50000 households are tagged with QR code. 150 

Vehicles used for primary collection and transportation are equipped with the GPS 

monitoring system. Also, 1044 community bins are RFID Tagged for better monitoring of 

solid waste management. 

10. The Present Status of Schemes under AMRUT Programme was informed.  Sewer house 

connecting chambers in Agra city (Part-IV) have been completed but the work of Agra 

Western Zone Sewerage scheme is only 33% complete and the rest of the work would be 

finished by June, 2022. It was also informed by GM, Yamuna Pollution that another project 

of Sewerage strengthening work in Tajganj area is under progress which is targeted to be 

complete by May, 2021.  

11. It was informed by Municipal Commissioner, Agra that tapping of all 67 drains has been 

done. The Committee has suggested to RO, Agra to check the improvement of the water 

quality and submit the present status of 67 drains at the earliest. 

12. Regarding setting up of Waste to Energy Plant, it was informed that M/s SPAAK Bresson 

Pvt. Ltd.is the agency for processing of MSW and Construction & Demolition waste. In this 
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matter, the report of EIA was sent to NEERI from Hon‟ble Supreme Court on 22.11.2019 and 

a revised draft report was submitted to NEERI through the letter No: 1347/D/SBM/19 Dated 

23.12.2019 for further review. The project work will commence after obtaining clearance 

from Hon‟ble Supreme Court. To fill the gap, AMC has tendered to refurbish and make 

operational a 300 TPD waste to compost plant. LOA has been issued in this regard. 

Processing plants shall be made operational as soon as the orders from Hon‟ble Supreme 

Court are received. (The views of the Oversight Committee are at variance with Municipal 

Corporation as it feels that in view of Hon‟ble Supreme Court Order, there is no need for 

taking any consent from CEC/ NEERI regarding environmental projects). 

13. As per information given by the Municipal Commissioner, Agra, currently, the windrow has 

been formed in cluster form by concessionaire for winter months and about 15 acres of land 

has been reclaimed. Due to Covid-19 outbreak, the efficiency of processing was reduced but 

till date about 5.8 lakhs MT of legacy waste has been processed. 

14. Furthermore, regarding performance guarantee it was informed that a stay order has been 

granted by the Hon‟ble Supreme Court. It is informed that the State government is making all 

its efforts to improve the condition of various basic amenities and sanitation environment in 

city of Agra. 

15. Issue of Adhoc Moratorium on Environmental Projects: 

The primary issue discussed in the meeting was regarding directions by Hon‟ble Supreme Court 

and Hon‟ble NGT in seeking permission for environmental projects. It is well known that all the 

Environmental Projects in Agra including Waste to Energy Plant are stuck because the stand of 

the Municipal Corporation/ TTZ Authority has been that before starting any work, they require 

permission of CCE/ NEERI from Adhoc Moratorium imposed in TTZ.  In this regard, the 

Hon‟ble Supreme Court had in its order dated 06.12.2019clearly differentiated between 

Environmental Projects and industries. While it permitted setting up of Environmental Projects, 

it directed the State Govt to seek consent of NEERI and Central Empowered Committee for 

setting up industries. On referring this point to the Hon‟ble NGT by the Oversight Committee, 

this view had been reiterated by Hon‟ble NGT in its order dated 10.08.2020. However, 

Commissioner Agra/ Chairman TTZ in his letter dated 15.01.2021 again mentioned that they 

have filed a clarification IA 42482/2020 dated 22.03.2020 in Hon'ble Supreme Court regarding 

exemption from NEERI/Central Empowered Committee permission for environmental projects. 
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He mentioned that the Municipal Corporation Agra has been again asked to file a fresh 

application in Hon'ble Supreme Court in this regard.  

 

The Oversight Committee is of the considered view that Hon‟ble Supreme Court order 

dated 06.12.2019 is very clear and the clarification application is unnecessary. Moreover, the 

fact that it is pending for more than 10 months underlines the fact that the State Govt/ TTZ 

Authority need to take this matter more seriously as all environmental projects are lying 

standstill because of this wrong interpretation.  

 

The matter being very important and covering the entire area of TTZ, where environment 

projects are not moving ahead, the Committee deems it proper to bring it to the kind notice of 

Hon‟ble NGT.  

 

 

IV. SUMMARY OF THE COMPLIANCE STATUS AS PER THE DIRECTION GIVEN 

BY HON’BLE NGT IN O.A. No. 306/2016 

 

The Oversight Committee reviewed the progress regarding Waste Management Rules, 2016 and 

other pollution abatement measures in the light of orders of Hon‟ble NGT dated 10.08.2020 and 

02.03.2020. Based on the reports received from Nagar Nigam, Agra on 13.01.2021    

(Annexure- IV), the present compliance status in OA No. 306/2016 is as follows: 

 

S.No. Directions by 

Hon’ble NGT 

Compliance 

Status 

 

Present Status/ Reasons for Non-Compliance 

1. Status of 

installation of the 

Screens to prevent 

dumping of solid 

waste into the 

River Yamuna 

along with 

arrangements for 

regular collection 

of waste 

Complied Screens have been installed at all the drains which 

are directly falling into river Yamuna and their 

regular cleaning is being done.  
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2. Status of Ward 

wise action plan 

with regards to 

Treatment 

capacity of Solid 

Waste 

Partially 

Complied 

A detailed action plan for each ward was prepared 

comprising of micro level plans for comprehensive 

solid waste management in the city. This includes 

100% door to door collection and transportation 

along with route map assigned to each designated 

vehicle. AMC is developing centralized processing 

capacity as well as it is promoting onsite 
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decentralised processing methods. At present 

approximately 52.7 TPD waste is being processed 

through de-centralized 

method.

 

3. Status of 

Treatment 

capacity of Solid 

Waste 

Partially 

Complied 

The total waste generated in Agra is 712 TPD. 

Existing functional treatment capacity is 472.7 TPD 

(420 TPD through Centralised treatment facility- 300 

TPD for wet waste & 120 TPD for dry waste, 35 

TPD through de-centralised treatment facilities and 

17.7 TPD through home composting). The 

remaining 240 TPD of waste is being managed 

scientifically at designated dumping site, Kuberpur. 

The existing gap in the treatment is 239 TPD, 

which shall be covered through waste to energy 

plant of 500 TPD. The Plant has been sanctioned 

and approved but the work couldn’t be started 
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due to absence of NOC/ Consent of CEC/NEERI 

and the matter is pending in Hon’ble Supreme 

Court. It is pertinent to mention here that the 

existing gap of 239 TPD would generate another 

huge waste dump in the near future if the waste to 

energy plant is not commissioned at the earliest. As 

per the authorities, it is being delayed because there 

is no clearance from Hon‟ble Supreme Court. 

(However, in the considered opinion of the 

Oversight Committee there is no such 

requirement of NOC from CEC/NEERI in the 

cases of environment related projects mentioned 

in the order). 
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4. Status of purchase 

of 262 vehicles 

required for 

DTDC and 

implementation of 

IT based adaptor 

for DTDC 

collection 

Complied The work of DTDC is being done by 110 newly 

purchased motorized Vehicles + 150 other motorised 

vehicles + 1700 Tricycles having 6 buckets + 1000 

Hand carts with 4 dustbins. 
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5. Status of 

installation of QR 

code in respective 

households 

(earlier 3,50,000 

households), 

installation of 

GPS in vehicles 

involved in 

transporting solid 

waste (earlier 98 

Majorly 

Complied 

As per information, 3,50000 households are tagged 

with QR Code. 150 Vehicles used for primary 

collection and transportation are equipped with GPS 

monitoring system. Also, 1044 community bins are 

RFID Tagged for better monitoring of the solid 

waste management.  
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vehicles) and 

dustbins equipped 

with RFID tags 

(earlier 1,044 

dustbins) 

 

 

    
 

 

 

6. Status of Byelaws 

on user charges 

and spot fines etc. 

Yes 

(The 

enforcement 

of sanitation 

practices is 

done 

regularly) 

Bye-Laws for Municipal Corporation Agra have 

been notified for imposing User Charges and spot 

fines. The details of penalties collected are as 

follows:  

-Rs. 7,22,550 through spot fines for violations under 

various offences related to sanitation,  

-Rs. 3,97,806 for littering,  

-Rs. 17,57,600 for violation of plastic ban and 

- Rs. 70,000 for Garbage Burning.  
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7. Status of closing 

of existing landfill 

sites and bio-

mining of legacy 

waste 

Partially 

Complied 

The project of Bio-remediation of legacy waste 

costing Rs. 27.35 Cr. has been approved. Estimated 

legacy waste at Kuberpur dumpsite is 8 Lakh 

tons out of which 5.8 Lakh tons has been 

processed and rest of the waste is shaped in 

windrows for primary treatment in the area of 4 

Acres. Legacy waste remediation is planned to be 

completed by February, 2021.  
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The comparative pictures (before and after) of 

ongoing work are enclosed as Annexure- 

IV.
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Currently, the windrow has been formed in cluster 

form by concessionaire for winter preparation and 

about 15 acres of land has been reclaimed. Due to 

Covid-19 outbreak the efficiency of processing was 

reduced but till date about 5.8 lakhs MT of legacy 

waste has been processed. 
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The screening of legacy waste is being carried out 

after following stabilization of organic fraction 

followed by addition of inoculum. The different 

EMP activities like water sprinkling, wind break net, 

green area development and leachate management 

plan has been implemented at site.  

The entire process of biomining is being recorded 

through 14 different cameras and third-party PMC. 

8. Status of 

Temporary 

Moratorium in 

TTZ area, 

establishment of 

STPs, Solid 

Waste, C & D 

waste and 

processing plants 

Partially 

Complied 

To fill the gap of MSW processing a writ application 

no: 13381/1984 was submitted to Hon‟ble Supreme 

Court for exemption from Consent/ NOC from 

CEC/NEERI to set-up the waste to energy plant of 

10MW Capacity. Hon‟ble Supreme Court directed 

CPCB and NEERI to present a joint inspection 

report. In view of the report submitted jointly by 

CPCB and NEERI for setting up the plant at 

Kuberpur site, 10 Acres of land was earmarked out 

of total 72 Acres for waste to energy plant on 

13.02.2019. Agreement with the selected 

concessionaire M/s Spark Bresson, has been done for 

processing of MSW and Construction & Demolition 

waste. In the above matter the report of EIA was sent 

to NEERI from Hon‟ble Supreme Court on 

22.11.2019 and a revised draft report was submitted 

to NEERI through letter No: 1347/D/SBM/19 dated 

23.12.2019 for further vetting/ review. The next date 

of hearing on the above matter has not yet been 

fixed. Processing plants shall be made operational as 

soon as the orders from Hon‟ble Supreme Court are 

received. Thus, the status of setting up of various 

projects is still awaited due to temporary 

moratorium. In this regard, a letter has been sent to 

the Chairman, TTZ Authority and Commissioner, 

Agra by Director, NEERI on 31.12.2020 (Refer 
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Appendix- 4 of Annexure- III). However, the 

Oversight Committee felt that Hon‟ble Supreme 

Court order dated 06.12.2019 is very clear that work 

on all environmental projects can start and the 

clarification application/affidavit filed by TTZ/ 

Municipal Corporation regarding exemption from 

moratorium is unnecessary. Moreover, the fact that it 

is pending for more than 10 months underlines the 

fact that the State Govt./ TTZ Authority need to take 

this matter more seriously as all environmental 

projects are lying standstill because of this wrong 

interpretation. 

Under the scheme of National Clean Air Programme 

of MoEF&CC, GoI an amount of INR 345 Lac has 

been sanctioned in which the first instalment of INR 

90.00 lacs for establishment and operation of C&D 

plant has been received against the total cost of Rs 

150 Lacs. On 24.06.2020 through webinar Secretary, 

UDD, GoUP has emphasized for Decentralized 

C&D waste management and accordingly tender has 

been floated for 5 TPD for designing, installation, 

commissioning, operation and maintenance for 3 

years.  Based on LCS method, M/s- Rise Eleven Eco 

Green Pvt. Ltd became the successful bidder with 

total project cost of 4.24 Cr in which Capex was Rs 

1.25 Cr, O&M for 1st year was Rs 90.50 Lacs, 2nd 

Year Rs 99.50 Lacs and for 3rd year Rs 1.09 cr. The 

cost of O&M includes the entire management of site 

facility, machinery & tools and monthly electrical 

bill. The commissioner, Agra Nagar Nigam 

approved the same on 20.08.2020. The LoA has 

been awarded to firm on 29.09.2020. The total 

concession period for this project is 3.5 years in 

which 6 months is construction period while 3 years 

is O&M period. It is envisaged that the proposed 5 

TPD C&D plant will be ready by 30.04.2021 for 

processing of collected C&D waste. 

9. Status of Sewage 

Treatment/ Gap 

deficit in Agra 

with reference to 

water supply was 

156 MLD  

Partially 

Complied 

As per information given by Municipal Corporation 

Agra, the population of Agra city is about 19.90 lacs. 

The generation of sewage as per norms of CPHEEO 

is 80% of per capita water consumption. The per 

capita water consumption norm is 150 lpcd.  So, for 

19.90 lacs population the requirement of sewage 

treatment comes out to 238 MLD. But due to bulk 
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consumers, floating population and private sources, 

discharge of 90 drains is about 286 MLD including 

sewer discharge.  

 The installed capacity of 9 STPs is 220.75 MLD.  

Out of this 7 STPs of 180.25 MLD capacity are 

being operated and maintained by M/s V A Tech 

Wabag Ltd., under one city one operator 

scheme of State Govt. The State Govt. has 

introduced one city one operator scheme based 

on competitive bidding process. The work in the 

city of Agra has been awarded to M/s V A Tech 

Wabag Ltd., for 10 years extendable upto 15 

years. Rest 2 STPs of 40.50 MLD capacity are 

being operated and maintained by Agra 

Development Authority, Agra. 

 Under Namami Gange Programme a DPR of Rs. 

1174.45 Crore was earlier prepared and 

approved by NMCG. Since the operation and 

maintenance work of existing assets has been 

awarded to M/s VA Tech Wabag Ltd., a revised 

DPR of Rs. 842.25 Cr. has been approved by 

NMCG, New Delhi on 06.05.2020 in which 

work of tapping of 23 untapped drains and const. 

of 177.60 MLD STPs (to meet the demand of 

year 2035) have been covered for which bid 

document & tendering process is being done by 

Transaction Advisor M/s Deloitte Touche 

Tohmatsu India LLP, Gurgaon appointed by 

NMCG. The above sanctioned project will be 

carried out on Hybrid Annuity based PPP mode, 

funded by World Bank. Apart from the above 

estimate, for balance work related to existing 

assets i.e. tapping of 38 untapped drains & 

excess discharge of partially tapped drains, a 

project amounting of Rs. 78.86 Crore has been 

sent to State Govt. for approval. Now as per 

instructions of HQ U.P. Jal Nigam, Lucknow, 

revised estimate amounting to Rs. 78.86 Crore is 

being sent to Namami Gange Department. 

 For improvement of the sewer network 

connectivity in the city of Agra the state 

government has sanctioned projects of Rs. 

443.56 Crore under AMRUT scheme for laying 

new sewer line and house connections. Under 
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this sanctioned amount six projects have been 

proposed out of which four projects related to 

Sewer House Connections are completed and 

two projects are under progress which are 

proposed to be completed by the year 2021. The 

work shall be monitored to ensure completion as 

per timelines proposed in DPR. (By the year 

2021).  

Present Status of Schemes under AMRUT 

 

S. 

No 

Name of 

scheme 

Proposed 

work 

Progress Remarks 

1 Sewer house 

connection 

Agra (Part-I) 

28079 

(SHCs) 

Completed - 

2 Sewer house 

connection 

Agra (Part-II) 

11780 

(SHCs) 

Completed - 

3 Construction 

of House 

connecting 

chambers and 

sewer house 

connection 

from house 

hold to HCC 

in Agra city 

(Part-III) 

13051 

(SHCs) 

Completed - 

4 Sewer house 

connecting 

chambers in 

Agra city 

(Part-IV) 

7627 

(HCCs) 

Completed - 

5 Agra Western 

Zone 

Sewerage 

scheme. 

251.00 

Km. 

(Sewer 

line) 

47827 

(SHCs) 

33% Work 

on sewer 

line 

completed  

Work in 

progress. 

6 Septage 

Management 

Solution (Co-

Treatment 75 

KLD) in Agra 

Town 

1. Collecti

on 

tank/ 

settling 

chamb

er-01 

 

2. Screw 

Press 

& 

Pumps

- 01 

 

3. Compost 
Pits- 

3% Work in 

progress. 
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12 

 

4. AC 

Room 

for 

SCAD

A 

System 

etc.-01 

 

5. Desludi

ng 

vehicle

s- 10 

 

 

 Another project of Rs 100.04 Crore of Sewerage 

strengthening work in Tajganj area in the city 

has been sanctioned by Agra Municipal 

Corporation under its Smart City Mission 

programme and work is under progress to be 

completed by May, 2021.  

 

 The Bio/ Phyto remediation work on 57 

drains started from 22.10.2020 

 

Sewage Gap deficit: The projected population of 

Agra city for year 2020 is 19.90 lacs. The domestic 

water demand corresponding to this projected 

population is 343 MLD. Further, the bulk demand is 

51 MLD and the demand for floating population is 3 

MLD. Thus, the total demand for year 2020 is 397 

MLD and 360 MLD of water is being supplied to the 

people of Agra. With the completion of various 

projects related to strengthening water supply system 

in city of Agra, the installed water treatment capacity 

is now 513 MLD, which is sufficient to cater to the 

demand till year 2032. Thus, the issue related to 

water supply in the city, is now confined to proper 

distribution of water only.  

 

The Govt. of U.P. has sanctioned following projects 

under AMRUT Programme that are under various 

stages of planning and execution: - 

 

 

S. 

No. 

Name 

of 

SAAP 

Year 

Cost of 

Scheme  

Propos

ed 

Present 

Status 
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Scheme (Rs. In 

cr.) 

works 

1 Agra 

Water 

Supply 

Scheme 

(Phase-

1) 

2015-

16 

11.67 27263

water 

supply 

house 

connect

ion 

Completed 

and handed 

over to 

Jalkal 

Vibhag 

2 Agra 

Water 

Supply 

Scheme 

(Phase-

3) 

2016-

17 

113.79 OHT-3  

CWR-4  

ZPS- 4 

RM– 

6.16 

km. 

DS– 85 

km. 

HC – 

9461 

no. 

Work in 

progress and 

shall be 

completed 

up to year 

2022. 

3 Agra 

Water 

Supply 

Scheme 

(Phase-

4) 

2017-

20 

61.87 OHT – 

4 no. 

CWR – 

2 no. 

RM – 

11 km. 

DS – 

89 km. 

HC – 

11121 

no. 

Work in 

progress and 

shall be 

completed 

up to year 

2022. 

 

Smart City works (Agra Nagar, Nigam, Agra) 

S. 

No. 

Name 

of 
Scheme 

Pro-

ject 

Year 

Cost of 
Scheme  

(Rs. In 

cr.) 

 

Proposed 

works 

Present 

Status 

1 Pilot 

24*7 

water 

supply 

in ABD 

area 

2019-

21 

140.67 OHT – 7 

no. 

ZPS – 2 

no. 

RM – 6.0 

km. 

(1200 mm 

dia) 

DS – 

140.76 km. 

HC – 

17300 no. 

Work in 

progress 

and shall 

be 

completed 

up to Year 

2021 

 

Thus, schemes of approximate Rs. 328 Crore for 

coverage of water supply have been sanctioned in 

recent past and the projects are being implemented. 

 

 

10. Status of 

Performance 

Not 

Complied 

A stay order has been granted in the matter (Refer 

Annexure- IV). In this regard it is informed that the 
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guarantee of Rs. 

25 crores  

state government is making all its efforts to improve 

the condition of various basic amenities and 

sanitation environment in the city of Agra. In recent 

past, projects of almost approximately Rs. 1700 

Crores plus have been sanctioned under different 

schemes for complying with the norms related to 

water/sewer/ waste management and the endeavor is 

to comply with utmost sincerity and commitment 

with the orders of Hon‟ble NGT. 
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11. Status of the work 

of 90 drains  

Complied 

 

The work on all drain has been completed.  CPCB 

has also visited these drains and they shall submit 

the report accordingly.  

 
As per information, all 90 drains have been tapped 

and the waste water of these drains (18 MLD) is 

being treated through process of 

bioremediation/phytoremediation. The work of 

required infrastructure started from 06.10.2020 and 

completed on 22.10.2020. After that, the exercise of 

dosing is being carried out at strategic locations from 

22.10.2020. The completion of work of check dam is 

on corner and it is expected to get completed in 

upcoming weeks. The work of plantation will be 

started after completion of check dam. The UPPCB 

has collected water sample of raw and treated 

sewerage from different nallahs for their analysis on 

dated 14.12.2020. The details work of 

phytoremediation /bioremediation on 57 nallahs is 

enclosed as Annexure- IV. 
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   CHECK DAM ON IDENTIFIED NALLAHS 

PRIOR TO PLANTATION 

 

 

12. Present status of 

Starting up of 

Waste to Energy 

Plant (500 TPD) 

Partially 

Complied 

 Nagar Nigam, Agra informed that the project is 

under judicial appraisal at Hon’ble Supreme 

Court. On 17.12.2019, EIA Report was asked to 

put on record as per direction of Hon’ble 

Supreme court. In this connection, on 23.01.2020 

EIA report along with affidavit was filed by 

Nagar Nigam, Agra. The Hon’ble Supreme Court 

has directed to the Chairman of TTZ to file an 

affidavit. According to directions, affidavit has 

been filed on 19.02.2020. The letter of same is 
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enclosed as Appendix-3 of Annexure- III. (The 

Oversight Committee does not agree with the 

views of Nagar Nigam Agra and feels clearly that 

as per Hon’ble Supreme Court Order, there is no 

bar on starting Environmental Projects in Agra.) 

 

 

VI. RECOMMENDATIONS OF THE OVERSIGHT COMMITTEE 

1. First and foremost is the issue of adhoc moratorium in Agra specially in reference to 

directions of Hon‟ble Supreme Court regarding seeking permission for environmental 

projects. It is well known that all the Environmental Projects in Agra including Waste to 

Energy Plant are stuck because of the stand of the Municipal Corporation/ TTZ Authority 

that before starting any work, they require permission of CCE/ NEERI from Adhoc 

Moratorium imposed in TTZ.  In this regard, the Hon‟ble Supreme Court had in its order 

dated 06.12.2019 clearly differentiated between Environmental Projects and industries. 

While it had permitted setting up of Environmental Projects, it had directed the State Govt 

to seek consent of NEERI and Central Empowered Committee for setting up industries. The 

Oversight Committee had in its last report pointed it out to the Hon‟ble NGT. Hon‟ble NGT 

also after studying the Hon‟ble Supreme Court order reiterated this point of view in its order 

dated 10.08.2020. However, Commissioner Agra/ Chairman TTZ in his letter dated 

15.01.2021 has again mentioned that they have filed a clarification IA 42482/2020 dated 

22.03.2020 in Hon'ble Supreme Court regarding exemption from NEERI/Central 

Empowered Committee permission for environmental projects. He mentioned that the 

Municipal Corporation Agra has been again asked to file a fresh application in Hon'ble 

Supreme Court in this regard. The Oversight Committee felt that Hon‟ble Supreme Court 

order dated 06.12.2019 is very clear and the clarification application is unnecessary. 

Moreover, the fact that it is pending for more than 10 months underlines the fact that the 

State Govt/ TTZ Authority need to take this matter more seriously as all environmental 

projects are lying standstill because of this wrong interpretation. The matter being very 

important and covering the entire area of TTZ, where environment projects are not moving 

ahead, the Committee deems it proper to bring it to the kind notice of Hon‟ble NGT.  

2. There is an urgent need to supplement the Solid Waste Treatment capacity in Agra. Total 

solid waste generation in Agra is 712 TPD while the existing functional treatment capacity 

is 472.7 TPD (420 TPD through Centralized treatment facility: 300 TPD for wet waste, 120 



32 
 

TPD for dry waste, 35 TPD through de-centralized treatment facilities and 17.7 TPD 

through home composting). The remaining 240 TPD of waste is being managed 

scientifically at designated dumping site, Kuberpur. The State Government must address the 

issue of infrastructure gaps by installation of more treatment plants/facilities at the earliest. 

3. The ward wise action plan has been formulated in Agra. The State Government should 

ensure the implementation of the action plan effectively and within timelines.  

4. As far as installation of QR code is concerned, all 3,50000 households are tagged by the 

concerned department. 150 Vehicles used for primary collection and transportation are 

equipped with GPS monitoring system. Also, 1044 community bins are RFID Tagged for 

better monitoring of solid waste management. In this regard, the Committee recommends 

that all households be monitored with QR code on interval basis.  

5. Municipal Corporation, Agra has notified User Charges and spot fines. The enforcement of 

sanitation practices is done regularly. The Committee recommends effective enforcement by 

the Municipal Corporation regarding collection of penalty for violations under various 

offences related to sanitation, for littering, for violation of plastic ban and for Garbage 

Burning.  

6. The estimated legacy waste at Kuberpur dumpsite is 8 Lakh tons out of which 5.8 Lakh tons 

has been processed and rest of the waste is shaped in windrows for primary treatment in the 

area of 4 Acres. The complete legacy waste remediation is planned to be completed by 

February, 2021. Remediation of legacy waste dump at Kuberpur be completed within the 

stipulated timelines. UPPCB may conduct on-site inspection and submit the progress report 

to the Committee within one month.  

7. Regarding the gap in water supply in Agra, the total demand for year 2020 is 397 MLD 

while 360 MLD of water is being supplied to the people of Agra. With the completion of 

various projects related to strengthening water supply system in city of Agra, the installed 

water treatment capacity is now 513 MLD, which is sufficient to cater to the demand till 

year 2032. Still, proper water supply is not being ensured till date. While supply of water is 

no longer a problem, the problem lies in lack of water distribution network commensurate 

with the augmented supply. The construction on the newly sanctioned distribution projects 

needs to be expedited. The Committee directs immediate action on this matter. District 

Magistrate Agra must look into the issue personally and ensure compliance within stipulated 

timelines. 
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8. It has been informed that the work of plantation will be started around the drains after 

completion of check dam. UPPCB must conduct an on-site inspection and submit the report 

within one month.  

9. The Oversight Committee also observed that there is a need for proper monitoring the 

progress on the ground. Chief Secretary, UP may review all these issues in his monthly 

meeting so that the progress is expedited. 

 

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National 

Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal 

with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action. The 

report also be uploaded on the website of the Committee.  

01-02-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight  Committee

Signed by: ANUP CHANDRA PANDEY      

01-02-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE      

February 01, 2021 
 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 

 

 

 

ANNEXURES: 

Annexure- I: Minutes of Meeting of Oversight Committee, NGT held on 12.02.2020 

Annexure- II: Minutes of Meeting of Oversight Committee, NGT held on 15.07.2020 

Annexure- III: Minutes of Meeting of Oversight Committee, NGT held on 15.01.2021 

Annexure- IV: The Compliance Status in O.A. No. 306/2016 with annexures received from 

Nagar Nigam, Agra on 13.01.2021 
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Meeting No. 39 
 

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD 
ON 15.07.2020 AT 11-30 A.M in OA No. 306 of 2016 SOCIAL ACTION FOR 

FOREST AND ENVIRONMENT VS. UNION OF INDIA & ORS.  
(ORGANISED WITH THE HELP OF NIC) 

THROUGH VIDEO-CONFERENCING 
 

***   

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and  
   Dr Anup Chandra Pandey, Member. 
 
 
Other dignitaries present: 
 

1. Shri Anil Garg, Secretary, Irrigation.  
2. Shri Mushtaq Ahmad, Special Secretary Irrigation.  
3. Shri Anurag Yadav, Secretary, Urban Development  
4. Shri Ashish Tiwari, Member Secretary, UPPCB 
5. Dr D.K. Soni, Central Pollution Control Board, Lucknow 
6. Shri AK Tripathi, Central Pollution Control Board, Lucknow 
7. Shri Anil Kumar, Divisional Commissioner, Agra. 
8. Dr. Madhu Saxena, Director, Health. 
9. Dr. Shipra Pandey, Nodal Officer, Health. 
10. Shri R.K Singh, Chief Environment Officer, UPPCB 
11. Shri Rakesh, Chief Engineer, Agra. 

 
 The issue for consideration in this case is compliance of Solid Waste 

Management Rules, 2016, Hazardous and other Wastes (Management and 

Transboundary Movement) Rules 2016 and Bio-medical Waste Management Rules, 

2016 in the city of Agra. The matter was reviewed by Hon’ble NGT 29.01.2019 and it 

was found that there are huge gaps in solid waste management, liquid waste 

management and drinking water.  690 TDP Solid Waste was being disposed of in land-

fill sites without any treatment.  Gap deficit in water supply was 156 MLD.  On the 

subject of Drainage, Sewerage and STPs, the gap was 60%. 216 MLD, i.e. 61% of 

untreated sewage is being discharged into river Yamuna.  The State Government was 

asked to take immediate steps and furnish a performance guarantee of Rs. 25 crores. 

Appendix- IIAnnexure- II
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 The matter was again reviewed by Hon’ble NGT on 29.07.2019 and it was 

found that the progress was very slow. The performance guarantee was not 

furnished and the gaps continued.  Compliance report was asked to be submitted by 

31.10.2019. 

 On 02.03.2020, Hon’ble NGT considered the status report filed by the State 

Government on 23.10.2019. The applicant in the Original Application had pointed out 

deficiencies in the matter of installation of bar screens in drains, segregation at 

source, door to door collection, transfer stations, disposal of C&D waste, plastic 

waste, Bio-mining of Legacy Waste and tapping of sewage drains. Hon’ble NGT 

mentioned that in its order dated 10.01.2020 it had already ordered that any failure 

will result in liability of every Local Body to pay compensation at the rate of Rs. 10 

lacs per month per Local Body with a population of more than 10 lacs, Rs 5 lacs per 

month per Local Body for population between 5 to 10 lacs and Rs. 1 lac per month 

per other Local Body from 01.04.2020, if it is not complying with the Solid Waste 

Management Rules, 2016 failing which it would be the responsibility of the State 

Government with liberty to take remedial action against the erring Local Bodies. 

Hon’ble NGT had also directed in all such cases, action be initiated against CEO of 

such Local Bodies. Even for legal waste remediation, work is to commence on 

01.11.2019 failing which compensation of Rs. 10 lacs per month is to be levied on 

Local Bodies with population of more than 10 lacs. 

 In the light of above, Hon’ble NGT directed the Secretary Urban Development, 

Secretary Flood and Irrigation Department and CEO, UP Jal Nigam to present further 

status report in this matter. 

 The Oversight Committee reviewed the progress of UP as per Waste 

Management Rules, 2016 and other pollution abatement measures in the light of 

orders of Hon’ble NGT.  

 Point-wise information presented to the Committee by Urban Development 

Department in the matter are detailed hereinunder:  
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S. 
No

. 

Issues Current status and decision 

1. Status of installation of the 
Screens to prevent 
dumping of solid waste 
into the River Yamuna 
along with arrangements 
for regular collection of 
waste 
 

All the drains falling directly into river Yamuna have screens 
installed. Regular cleaning arrangements made. 

2. Present Status of 
Treatment capacity of Solid 
Waste 

The total waste generated in Agra Municipal Corporation is 
712 TPD. Existing functional treatment capacity is 472.7 TPD 
(420TPD through Centralised treatment facility- 300 TPD for 
wet waste & 120 TPD for dry waste; 35TPD through De-
centralised treatment facilities and 17.7 TPD through Home 
composting). The untreated waste is being transported and 
stored at site after spraying culture to remove bad smell and 
faster de-composition of organic waste. The existing gap in 
the treatment is 239 TPD, which shall be covered through 
waste to energy plant of 500TPD (which is sanctioned and 
approved but the work will be started after obtaining NOC / 
Consent). The matter is pending in Hon’ble Supreme Court. 
 

3. Present Status of Ward 
wise action plan with 
regards to Treatment 
capacity of Solid Waste. 

A detailed action plan for each ward in the Municipal 
Corporation Agra was prepared comprising of micro level 
planning for comprehensive solid waste management in the 
city, which includes 100% door to door collection and 
transportation along with the route/ Map dedicated for the 
designated vehicle. AMC is developing centralised 
processing capacity as well as its promoting onsite 
decentralised processing methods and at present 
approximately 52.7 TPD waste is being processed through 
de-centralised method. 
 

4. Present status of purchase 
of 262 vehicles required for 
DTDC and implementation 
of IT based adaptor for 
DTDC collection 

The work of DTDC being done by 110 newly purchased 
motorised Vehicles + 150 other motorised vehicles + 1700 
Tricycles having 6 buckets + 1000 Hand carts with 4 dustbins. 

5. Present status of 
installation of QR code in 
the respective households 
(earlier 3,50,000 
households), installation of 
GPS in vehicles involved in 
transporting solid waste 
(earlier 98 vehicles) and 
dustbins equipped with 
RFID tags (earlier 1,044 
dustbins) 

As per information, 332,855 Households are tagged with QR 
Code. 150 Vehicles used for primary collection and 
transportation are equipped with the GPS monitoring 
system. Also, 1044 community bins are RFID Tagged for 
better monitoring of solid waste management. 
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6. Present status of Byelaws 
on user charges and spot 
fines etc. 

Bye-Laws notified in Agra regarding User Charges and spot 

fine. The details of penalty collected are  as follows :  

-Rs. 320,556 through spot fines for violations under various 

offences related to sanitation,  

-Rs. 559,000 for littering,  

-Rs. 36,06,650 for violation of plastic ban and 

- Rs. 11,58,100 for Garbage Burning.  The enforcement of 
sanitation practises is done regularly. 
 

7. Status of closing of existing 
landfill sites and bio-mining 
of legacy waste 

The project of Bio-remediation of legacy waste costing Rs. 
27.35 Cr. had been approved. Estimated legacy waste at 
Kuberpur dump site is 8 Lakh tons out of which 4 Lakh tons 
had been remediated and rest of the waste is shaped in 
windrows for primary treatment in the area of 12 Acres. The 
complete legacy waste remediation is planned to be 
completed by December 2020.  
 

8. Present status of 
Temporary Moratorium in 
TTZ area, establishment of 
STPs, Solid Waste, C & D 
waste and processing 
plants 

To fill the gap of MSW processing a writ application no: 

13381/1984 was submitted to Hon’ble Supreme Court for 

opting Consent/ NOC to set-up the waste to energy plant of 

10MW Capacity. Hon’ble Supreme Court directed CPCB and 

NEERI to present a joint inspection report. In view of the 

report submitted by joint inspection of CPCB and NEERI at 

Kuberpur site, 10 Acres of land out of total 72 Acres has 

been earmarked for waste to energy plant on 13.02.2019. 

Agreement with the selected concessionaire M/s Spark 

Brason, done for the processing of MSW and Construction & 

Demolition waste. In the above matter the report of EIA was 

sent to NEERI from Hon’ble Supreme Court on 22.11.2019 

and a revised draft report was submitted to NEERI through 

the letter No: 1347/D/SBM/19 Dated 23.12.2019 for further 

vetting/ review. Processing plants shall be made operational 

as soon as the orders from Hon’ble Supreme Court are 

received. Thus, the status of setting up of various projects is 

still awaited due to temporary moratorium. 

 

9. As per the earlier 
information, the gap in 
Agra with reference to 
water supply was 156 MLD 

The projected population of Agra city for year 2020 is 19.90 

lacs. The domestic water demand corresponding to this 

projected population is 343 MLD.  Further, the bulk demand 

is 51 MLD and the demand for floating population is 3 mld. 

Thus, the total demand for year 2020 is 397 MLD and 360 

MLD of water is being supplied to the people of Agra. With 

the completion of various projects related to strengthening 

water supply system in city of Agra, the installed water 

treatment capacity is now 513 MLD, which is sufficient to 

cater to the demand till year 2032. Thus, the issue related to 
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water supply in the city, is now confined to proper 

distribution of water only.  

The Govt. of U.P. has sanctioned following projects under 

AMRUT  Programme that are under various stages of 

planning and execution:- 

 

S. 
No 

Name 
of 

Scheme 

SAAP 
Year 

Cost of 
Scheme  
(Rs. In 

cr.) 

Proposed 
works 

Present 
Status 

1 2 3 4 5 6 

1 Agra 
Water 
Supply 

Scheme 
(Phase-

1) 

2015-
16 

11.67 27263 no. 
water 
supply 
house 

connection 

Completed 
and handed 

over to 
Jalkal Vibhag 

2 Agra 
Water 
Supply 

Scheme 
(Phase-

3) 

2016-
17 

113.79 OHT – 3 
no. 

CWR – 4 
no. 

ZPS – 4 no. 
RM – 6.16 

km. 
DS – 85 

km. 
HC – 9461 

no. 

Work in 
progress and 

shall be 
completed 
up to year 

2022. 

3 Agra 
Water 
Supply 

Scheme 
(Phase-

4) 

2017-
20 

61.87 OHT – 4 
no. 

CWR – 2 
no. 

RM – 11 
km. 

DS – 89 
km. 
HC – 

11121 no. 

Work in 
progress and 

shall be 
completed 
up to year 

2022. 

 

Smart City works (Agra Nagar, Nigam, Agra) 

S. 

No. 

Name 

of 

Scheme 

Project 

Year 

Cost of 

Scheme  

(Rs. In 

cr.) 

Proposed 

works 

Present 

Status 

1 2 3 4 5 6 

1 Pilot 

24*7 

water 

supply 

in ABD 

area 

2019-21 140.67 OHT – 7 

no. 

ZPS – 2 no. 

RM – 6.0 

km. 

(1200 mm 

dia) 

DS – 

Work in 

progress and 

shall be 

completed 

up to Year 

2021 
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140.76 km. 

HC – 

17300 no. 

Thus, schemes of approx. 328 Crore for coverage of water 
supply have been sanctioned in recent past and the projects 
are being implemented. 
 

10. Present Status of Sewage 
Treatment in Agra 

Currently, the population of Agra city is about 19.90 lacs. 

The generation of sewage as per norms of CPHEEO is 80% of 

per capita water consumption. The per capita water 

consumption norm is 150 lpcd.  So for 19.90 lacs population 

the requirement of sewage treatment capacity comes out to 

238 MLD. But due to bulk consumers, floating population 

and private sources, discharge of 90 drains is about 286 MLD 

including sewer discharge.   

 The installed capacity of 9 STPs is 220.75 MLD.  

For proper sewage maintenance and operation of 

the installed STPs the state government has 

introduced once city one operator scheme and 

based on competitive bidding process the work in 

city of Agra has been awarded to M/s VA Tech 

Wabag Ltd.  

 Under Namami Gange Programme a DPR of Rs. 

1174.45 Crore was earlier prepared and approved 

by NMCG. But due to operation and maintenance 

work of existing assets been awarded to M/s VA 

Tech Wabag Ltd., a revised DPR of Rs. 842.25 Cr. 

has been approved by NMCG, New Delhi on 

06.05.2020 in which work of tapping of 23 nos 

untapped drains and const. of 177.60 MLD STPs 

(to meet the demand of year 2035) have been 

covered for which bid document & tendering 

process is being done by Transaction Advisor M/s 

Deloitte Touche Tohmatsu India LLP, Gurgaon 

appointed by NMCG. The above sanctioned 

project will be carried out on Hybrid Annuity 

based PPP mode, funded by World Bank. 

 For improvement of the sewer network 

connectivity in the city of Agra  the state 

government has sanctioned projects of Rs. 425.56 

Crore under AMRUT scheme for laying new sewer 

line and house connections. Under this 

sanctioned amount five projects have been 

proposed out of which three projects related to 

Sewer House Connections are completed and two 
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projects are under progress which are proposed 

to be completed by the year 2021. The work shall 

be monitored to be completed as per timeline 

proposed in DPR. (By the year 2021). 

Present Status of Schemes under AMRUT 

S. 

No 

Name of 

scheme 

Proposed 

work 

Progress Remarks 

1 Sewer house 

connection 

Agra (Part-I) 

28079 Nos. 

(SHCs) 

Completed - 

2 Sewer house 

connection 

Agra (Part-II) 

11780 Nos. 

(SHCs) 

Completed - 

3 Construction 

of House 

connecting 

chambers 

and sewer 

house 

connection 

from house 

hold to HCC 

in Agra city 

(Part-III) 

13051 Nos. 

(SHCs) 

Completed - 

4 Sewer house 

connecting 

chambers in 

Agra city 

(Part-IV) 

7627 Nos. 

(HCCs) 

62% Done  Work in 

progress. 

 

5 Agra 

Western 

Zone 

Sewerage 

scheme. 

251.00 Km. 

(Sewer 

line) 

47827 Nos. 

(SHCs) 

25 % Work 

on sewer 

line 

completed  

Work in 

progress. 

 

 Another project of Rs 100.04 Crore of Sewerage 

strengthening work in Tajganj area in the city has 

been sanctioned by Agra Municipal Corporation 

under its Smart City Mission programme and work is 
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under progress to be completed by May 2021.  

 The Bio/ Phyto remediation work on the 11 drains 

started from the month of March 2020 and on 57 

drains the EOI has been called through e-Tender, 

which is scheduled to be opened on 25th July 2020. 

 

11. Present status of 
Performance guarantee of 
Rs. 25 crores to the 
satisfaction of CPCB to 
comply with the timelines 
in the action plan. 

A stay order has been granted in this matter. Past projects of 
almost approximately 1700 crore has been sanctioned under 
different schemes for complying to meet the norms related 
to water/sewer/ waste management. 

 

 

 A very important point regarding pendency of all environmental projects like 

STPs, MSW Plants, ETPs, BMW plants, waste to energy plants needs to be brought to 

the notice of Hon NGT by this Committee. None of these projects is getting 

implemented for quite some time because of lack of environmental clearance.  A 

brief background of this case, as reported by Commissioner, Agra in the meeting, is as 

follows: 

 In Writ Petition No. 13381 of 1984 in re: MC Mehta vs Union of India and 

others, read with IA No. 57183/2017, Hon’ble Supreme Court while directing a vision 

document to be made for Taj Trapezium Zone (TTZ), passed the following status quo 

order on 22.3.2018: 

“… It is stated by learned counsel for the State of Uttar Pradesh 
that the first draft of the vision document will take about four 
months. Until then, there will be a status quo in the Taj Trapezium 
Zone (TTZ)” 
 
Pursuant to that order, MoEF&CC on 08.09.2016 imposed ad hoc moratorium 

on industries/projects as under: 

“Ad hoc moratorium on the expansion and setting up of new 
industry (except white category) to control air pollution by TTZA” 

 
 TTZA authorities approached Hon’ble Supreme Court for clarification of its 

order as far as non-polluting industry is concerned.  Hon’ble Supreme Court on 

06.12.2019 passed the following order: 
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“6. Learned Counsel for Uttar Pradesh thus submits that in view of 
compliance of the `conditional’ status quo order, the State 
Government and other statutory authorities may now be permitted 
to grant environmental clearances which are necessary for providing 
essential public facilities including drinking water supply, sewerage 
treatment plant, drainage system, solid waste disposal, Common 
Effluent Treatment Plant, Bio Medical Waste Treatment Facility, and 
Waste to Energy Plants etc. 

7. In light of the aforementioned amenities being crucial for securing 
basic living conditions of TTZ’s residents, we are of the opinion that 
there need not be any impediment for granting necessary 
clearances for the same. We are conscious of the fact that citizens 
have a fundamental right to such essential amenities; and how 
counter intuitively, not allowing construction of such basic 
infrastructure can itself create new polluting waste and threaten the 
environment. 

8. As regards permission for establishing non-polluting industrial 
units, it appears to us that only those small, micro and macro level 
industries which are both non-polluting and eco-friendly and which 
have necessary clearances from all statutory authorities as well as 
concurrence of the Central Empowerment Committee and NEERI, 
can be setup within the notified industrial area. 

9. We, thus, clarify that since the interim order dated 22nd March 
2018 directing maintenance of status quo was passed to ensure 
timely submission of the Vision Plan by the State of U.P. and the said 
direction already stands complied with, there shall be no 
impediment for the authorities to consider pending environmental 
clearances which are necessary to secure essential amenities within 
TTZ. Simultaneously, the State and other statutory authorities are 
free to consider requests for relocating eco-friendly non-polluting 
industrial units, subject to them meticulously complying with 
environmental laws and all norms/conditions.” 

In the light of this order, MoEF&CC vide order dated 13.12.2019 informed the 

Government of Uttar Pradesh as follows: 

“In this context, the undersigned is directed to inform that in view 
of the directions passed by Hon’ble Supreme Court in the aforesaid 
matter, the decision taken during a meeting held on 08.09.2016 
regarding ad-hoc moratorium on expansion and setting up of new 
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industry (except while  category) to control air pollution by TTZ 
Authority stands revised to the extent that the project/activities in 
TTZ eligible as per the directions of Hon’ble Supreme Court order 
dated 06.12.2019 (Supra) may be considered.”  

In the light of above, the U.P. Government felt that all these projects which are 

necessary for ameliorating the environment would be stuck up for quite some time 

awaiting concurrence of NEERI and Central Empowered Committee. Hence they have 

put up a clarification IA No. 42482/2020 dated 22.03.2020 before Hon’ble Supreme 

Court for exemption of permission from NEERI and Central Empowered Committee 

for non-polluting, eco-friendly industries and public utilities. The case is pending in 

the Hon’ble Supreme Court. 

A copy of the statement sent to the Committee by TTZ is enclosed. 

 The matter being very important and covering the entire area of TTZ, where 

environment projects are not moving ahead, the Committee deems it proper to bring 

it to the notice of Hon’ble NGT.  

 

           

Sd/-                  Sd/- 

         (Dr Anup Chandra Pandey)    (Justice SVS Rathore) 
     Member, Oversight Committee       Chairman, Oversight Committee  
 
 
July 15, 2020 
 
 

Please visit our website: oscngt.upsdc.gov.in for more information.  
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Meeting No. 91 

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON 

15.01.2021 AT 11:00 A.M IN OA No. 306 of 2016 SOCIAL ACTION FOR FOREST AND 
ENVIRONMENT VS. UNION OF INDIA & ORS. 

THROUGH VIDEO-CONFERENCING 
*** 

Present: Hon’ble Mr. Justice SVS Rathore, Chairman, and  

 Dr. Anup Chandra Pandey, Member. 

 
Other dignitaries present: 

1. Mr. Anurag Yadav, Secretary, Urban Development 

2. Mr. Anil Kumar, Divisional Commissioner, Agra 

3. Mr. Sushil Kumar Patel, JMD, Jal Nigam 

4. Shri Ashish Tiwari, Member Secretary, UPPCB 

5. Mr. Nikhil T. Fundey, Municipal Commissioner, Agra 

6. Dr. Shipra Pandey, Nodal Officer, Health Department 

7. Dr D.K. Soni, Central Pollution Control Board, Lucknow 

8. Mr. R.K Singh, Chief Environment Officer, UPPCB 

9. Mr. AK Tiwari, CEO 6, UPPCB 

10. Mr. Kamal Kumar, CPCB, Agra 

11. Mr. Bhuwan Prakash Yadav, RO, UPPCB, Agra 
 

 
The issue for consideration in O.A. 306/2016 pertains to compliance of Solid Waste 

Management Rules, 2016, Hazardous and other Wastes (Management and Transboundary 

Movement) Rules, 2016 and Bio-medical Waste Management Rules, 2016 in the city of 

Agra as well as in the areas coming under the Cantonment Board, Agra and eco-sensitive 

zone of Taj Trapezium Zone (TTZ).    

found that there are huge gaps in solid waste management, liquid waste management and 

drinking water. Vide order dated 29.01.2019 in the light of report of the committee 

 

huge gap exist with regard to treatment capacity and generation of solid waste. 
 

 

1 

Annexure- III
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The 1237/2018) 

with M.A. No. 380/2017 (I.A. No. 08/2007) in W.P.(C) No. 462/1992 Social Action for Forest 

and Environment (SAFE) Versus Union of India & Ors.  (Earlier titled as D.K. Joshi Vs. Union 

of India & Ors.) passed the order dated 02.03.2020 in continuation of order dated 

29.07.2019.  
 

Vide order dated 

Government on 23.10.2019. The applicant in the Original Application had pointed out 

deficiencies in taking steps for dealing with the matter of installation of bar screens in 

drains, segregation at source, door to door collection, transfer stations, disposal of C&D 

waste, plastic waste, Bio-mining of Legacy Waste and tapping of sewage drains resulting in 

continued damage to the environment and public health. had already 

mentioned that in its order dated 10.01.2020 that 

Local Body to pay compensation at the rate of Rs. 10 lacs per month per Local Body with a 

population of more than 10 lacs, Rs 5 lacs per month per Local Body for population between 

5 to 10 lacs and Rs. 1 lac per month per other Local Body from 01.04.2020, if it is not 

complying with the Solid Waste Management Rules, 2016 failing which it would be the 

responsibility of the State Government with liberty to take remedial action against the 

erring Local Bodies. itiated 

against CEO of such Local Bodies. Even for legal waste remediation, work is to commence 

on 01.11.2019 failing which compensation of Rs. 10 lacs per month is to be levied on Local 

 

 

A letter bearing no. B-29016/ROGW/IPC-VI/2020-21 dated 30.04.2020 with reference to 

the directions under Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 

1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding harmonization of 

classification of industrial sectors into red, orange, green and white category has been sent 

to the Chairman, SPCBs/ CPCBs. As per the information, a Committee was constituted on 

17.02.2020 to deal with the categorization of industrial sectors under 

red/orange/green/white category. The categorization of Railway stations, Compressed/ 

Refined Bio-gas production and Used cooking oil (UCO) centres were finalized. The list of 
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such non-industrial operations as per classification into red category, orange category and 

green category with pollution index is attached (Refer Appendix-I).  
 

vide order dated 10.08.2020 observed that the status 

report has been filed by the Nagar Nigam, Agra and the Department of Urban 

Development, Uttar Pradesh. The Oversight Committee filed its report on 05.08.2020 

wherein it stated the following key areas which required immediate attention: 

 Complete implementation of ward wise action plan. 

 Starting up of Waste to Energy Plant (500 TPD). 

 Remediation of legacy waste at Kuberpur dumpsite 

 Phytoremediation of 57 drains.  

 

Issue of Ad hoc Moratorium on Environmental Projects: 

al projects. It is well 

known that all the Environmental Projects in Agra including Waste to Energy Plant are 

stuck because the stand of the Municipal Corporation/ TTZ Authority has been that before 

starting any work, they require permission of CCE/ NEERI from Adhoc Moratorium imposed 

in TTZ.  In this regard, the Hon ble Supreme Court had in its order dated 06.12.2019 while 

differentiating between Environmental Projects and industries permitted setting up of 

Environmental Projects and directed the State Govt to seek consent of NEERI and Central 

Empowered Committee for setting up industries. This point had been reiterated by NGT in 

its order dated 10.08.2020. However, Commissioner Agra/ Chairman TTZ in his letter dated 

15.01.2021 (Refer Appendix-II) mentioned that they have filed a clarification IA 

42482/2020 dated 22.03.2020 in Hon'ble Supreme Court regarding exemption from 

NEERI/Central Empowered Committee permission for environmental projects. He 

mentioned that the Municipal Corporation Agra has been again asked to file a fresh 

application in Hon'ble Supreme Court in this regard.  
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The Oversight Committee felt that Hon ble Supreme Court order dated 06.12.2019 is very 

clear and the clarification application is unnecessary. Moreover, the fact that it is pending 

for more than 10 months underlines the fact that the State Govt/ TTZ Authority need to 

take this matter more seriously as all environmental projects are lying standstill because of 

this delay.  
 

The matter being very important and covering the entire area of TTZ, where environment 

projects are not moving ahead, the Committee deems it proper to bring it to the kind 

 

 

Compliance Report: 
 

Mr. Rajeev Rathi, official from Nagar Nigam Agra submitted a compliance report with 

concerned photographs and letters on 13.01.2020 before the meeting. The report covers 

all the issues related to O.A. No. 306 of 2016.   
 

As far as the existing gap of 239 TPD is concerned, it was informed that it shall be covered 

through waste to energy plant of 500 TPD sanctioned and approved. In this regard, the 

Committee suggested to start the work as soon as possible in pursuance of the order of the 

Commissioner, Agra vide letter no. 211/D/SBM/2021 dated 16.01.2021, in which it is 

ensured to fill the gap of 239 TPD (MSW) and 140 TPD (C & D Waste) (Refer Appendix- III). 
 

The Committee also observed that estimated legacy waste at Kuberpur dumpsite is 8 Lakh 

tons out of which 5.8 Lakh tons has been processed and rest of the waste is shaped in 

windrows for primary treatment in the area of 4 Acres. The complete legacy waste 

remediation is planned to be completed by February, 2021.  
 

Taking into account the supply of drinking water, it was informed that deficit in water 

supply was 156 MLD.  With the completion of various projects related to strengthening 

water supply system in city of Agra, the installed water treatment capacity is now 513 MLD, 

which is sufficient to cater to the demand till year 2032. Thus, the issue related to water 
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supply in the city is now confined to proper distribution of water only. The Committee also 

noticed about the present status of Phase-3 (Agra Water Supply Scheme) which will be 

completed by 2022. In this regard, Municipal Commissioner, Agra informed that Phase-3 & 

Phase-4 are under construction. In this view, the Committee suggested to submit the 

stages of proposed timelines along with progress report.  

 

On the subject of Pilot 24*7 water supply in ABD area under Smart City works (Agra Nagar, 

Nigam, Agra), Municipal Commissioner, Agra informed that the work will be completed by 

July, 2021. The Committee also noticed that the work of tapping of 23 untapped drains and 

construction of 177.60 MLD STPs (to meet the demand of year 2035) have been covered 

for which bid document & tendering process is being done by Transaction Advisor M/s 

Deloitte Touche Tohmatsu India LLP, Gurgaon appointed by NMCG. The above sanctioned 

project will be carried out on Hybrid Annuity based PPP mode, funded by World Bank. In 

this view, Municipal Commissioner, Agra submitted that apart from above estimate for 

balance work related existing assets, tapping of 38 untapped drains & excess discharge of 

partially tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for 

approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate 

amounting of Rs. 78.86 Crore is being sent to NMCG. Then, it was informed by GM, Yamuna 

Pollution that a DPR of Rs. 1174.45 Crore has been approved by NMCG. But due to 

operation and maintenance work of existing assets been awarded to M/s VA Tech Wabag 

Ltd., a revised DPR of Rs. 842.25 Cr. has been approved by NMCG, New Delhi on 

06.05.2020 in which work of tapping of 23 untapped drains and construction of 177.60 

MLD STPs (100 MLD STP, 35 MLD STP & 31 MLD STP based on open technology) shall be 

done. It is anticipated to be complete by March, 2021 as per the bid document. The 

Committee recommended to submit the progress report in this regard. 
 

The Present Status of Schemes under AMRUT Programme was informed.  Sewer house 

connecting chambers in Agra city (Part-IV) has been completed but the work of Agra 

Western Zone Sewerage scheme is only 33% complete and the rest of the work would be 

finished by June, 2022. It was also informed by GM, Yamuna Pollution that another project 

62



6 

 

of Sewerage strengthening work in Tajganj area is under progress which is targeted to be 

complete by May, 2021.  
 

It was informed by Municipal Commissioner, Agra that tapping of all 67 drains has been 

done. The Committee has suggested RO, Agra to check the improvement of the quality and 

submit the present status of 67 drains at the earliest. 
 

Furthermore, regarding performance guarantee it was informed that a stay order has been 

granted by the Hon ble Supreme Court in this regard. It is informed that the State 

Government is making all its efforts to improve the condition of various basic amenities 

and sanitation environment is city of Agra. 

 

Progress Review: 

The Oversight Committee reviewed the progress of Uttar Pradesh as per the orders of 

Waste Management Rules, 2016 and other pollution abatement 

oint-

wise information submitted to the Committee in the matter is detailed below:  

 

Issue-1: Status of installation of the Screens to prevent dumping of solid waste into the 

River Yamuna along with arrangements for regular collection of waste 

Action taken: Screens have been installed at all the drains which are directly falling into 

river Yamuna and their regular cleaning is being practiced.  

 

Issue-2: Status of Treatment capacity of Solid Waste 

Action taken: The total waste generated in Agra Municipal Corporation is 712 TPD. Existing 

functional treatment capacity is 472.7 TPD (420 TPD through Centralised treatment facility- 

300 TPD for wet waste & 120 TPD for dry waste, 35 TPD through de-centralised treatment 

facilities and 17.7 TPD through home composting). The remaining 240 TPD of waste is 

being managed scientifically at designated dumping site, Kuberpur. The existing gap in the 

treatment is 239 TPD, which shall be covered through waste to energy plant of 500 TPD 

sanctioned and approved but the work be started due to NOC/ Consent and the 
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matter is pend le Supreme Court. It is also pertinent to mention here that the 

existing gap of 239 TPD would generate another huge waste dump in the near future if the 

waste to energy plant is not commissioned at the earliest. (However, in the considered 

opinion of the committee there is no such requirement in the cases of environment 

related projects mentioned in the order).  

 

Issue-3: Status of Ward wise action plan with regards to Treatment capacity of Solid 

Waste 

Action taken: A detailed action plan for each ward was prepared and comprising the micro 

level planning for comprehensive solid waste management in the city, which includes the 

100% door to door collection and transportation along with the route/ Map dedicated for 

the designated vehicle. AMC is developing centralized processing capacity as well as its 

promoting onsite decentralised processing methods and at present approximately 52.7 TPD 

waste is being processed through de-centralized method. 

 

Issue-4: Status of purchase of 262 vehicles required for DTDC and implementation of IT 

based adaptor for DTDC collection 

Action taken: The work of DTDC being done by 110 newly purchased motorized Vehicles + 

150 other motorised vehicles + 1700 Tricycles having 6 buckets + 1000 Hand carts with 4 

dustbins.  

 

Issue-5: Status of installation of QR code in the respective households (earlier 3,50,000 

households), installation of GPS in vehicles involved in transporting solid waste (earlier 

98 vehicles) and dustbins equipped with RFID tags (earlier 1,044 dustbins) 

Action taken: As per the information, 350000 Households are tagged with QR Code. 150 

Vehicles used for primary collection and transportation are equipped with the GPS 

monitoring system. Also, 1044 community bins are RFID Tagged for the better monitoring 

of the solid waste management.  

 

Issue-6: Status of Byelaws on user charges and spot fines etc. 
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Action taken: Bye-Laws by Municipal Corporation Agra has been notified for User Charges 

and spot fine. The details of penalty collected are as follows:  

-Rs. 7,22,550 through spot fines for violations under various offences related to sanitation,  

-Rs. 3,97,806 for littering,  

-Rs. 17,57,600 for violation of plastic ban and 

- Rs. 70,000 for Garbage Burning.  

The enforcement of sanitation practices is done regularly. 

 

Issue-7: Status of closing of existing landfill sites and bio-mining of legacy waste 

Action taken: The project of Bio-remediation of legacy waste costing Rs. 27.35 Cr. had 

been approved. Estimated legacy waste at Kuberpur dumpsite is 8 Lakh tons out of which 

5.8 Lakh tons has been processed and rest of the waste is shaped in windrows for 

primary treatment in the area of 4 Acres. The complete legacy waste remediation is 

planned to be completed by February, 2021. Currently, the windrow has been formed in 

cluster form by concessionaire for winter preparation and about 15 acres of land has been 

reclaimed. Due to Covid-19 outbreak the efficiency of processing was reduced but till date 

about 5.8 lakhs MT of legacy waste has been processed. 

 

Issue-8: Status of Temporary Moratorium in TTZ area, establishment of STPs, Solid 

Waste, C&D waste and processing plants 

Action taken: To fill the gap of MSW processing a writ application no: 13381/1984 was 

NOC to set-up the waste to 

energy plant of 10MW Capacity. 

present a joint inspection report. In the view of the report submitted by joint inspection of 

CPCB and NEERI for setting up the plant at Kuberpur site, the 10 Acres of land out of total 

72 Acres for waste to energy plant set-up on 13.02.2019. Agreement with the selected 

concessionaire M/s SPAAK BRESSON, has been done for the processing of MSW and 

Construction & Demolition waste. In the above matter, the report of EIA was sent to NEERI 

NEERI through the letter No: 1347/D/SBM/19 Dated 23.12.2019 for further vetting/ review. 
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Processing plants shall be made operational as soon as the orders from Hon

Court are received. Thus, the status of setting up of various projects is still awaited due to 

temporary moratorium. In this regard, a letter has been sent to the Chairman, TTZ 

Authority and Commissioner, Agra by Director, NEERI on 31.12.2020 (Refer Appendix- IV). 

However, the Oversight Committee felt that Hon ble Supreme Court order dated 

06.12.2019 is very clear that work on all environmental projects can start and the 

clarification application/affidavit filed by TTZ/ Municipal Corporation regarding exemption 

from moratorium is unnecessary. Moreover, the fact that it is pending for more than 10 

months underlines the fact that the State Govt./ TTZ Authority need to take this matter 

more seriously as all environmental projects are lying standstill because of this delay. 

 

Under the scheme of National Clean Air Programme of MoEF&CC, GOI the amount of INR 

345 Lac has been sanctioned in which the first instalment of INR 90.00 lacs for 

establishment and operation of C&D plant has been received against the 150 Lacs. On 

24.06.2020 through webinar Secretary, UDD, GoUP has emphasized for Decentralized C&D 

waste management and accordingly we have floated tender for 5 TPD for designing, 

installation, commissioning and operation and maintenance for 3 years.  Based on LCS 

method, M/s- Rise Eleven Eco Green Pvt. Ltd become the successful bidder with total 

project cost of 4.24 Cr in which CapEx- 1.25 Cr and O&M for 1st year- 90.50 Lacs, 2nd Year-

99.50 Lacs and for 3rd year- 1.09 cr. The cost of O&M includes the entire management of 

site facility, machinery & tools and monthly electrical bill. The commissioner, Agra Nagar 

Nigam has approved the same on 20.08.2020. The LoA has been awarded to firm on 

29.09.2020. The total concession period for this project is 3.5 years in which 6 months is 

construction period while 3 years in O&M period. It is envisaged that the proposed 5 TPD 

C&D plant will be ready by 30.04.2021 for processing of collected C&D waste. 

 

Issue-9: Status of Sewage Treatment /Gap deficit in Agra with reference to water supply 

was 156 MLD 

Action taken: As per the information given by Municipal Corporation Agra, the population 

of Agra city is about 19.90 lacs. The generation of sewage as per norms of CPHEEO is 80% 
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of per capita water consumption. The per capita water consumption norm is 150 lpcd.  So, 

for 19.90 lacs population the requirement of sewage treatment capacity comes out to 238 

MLD. However, due to bulk consumers, floating population and private sources, discharge 

of 90 drains is about 286 MLD including sewer discharge.  

 The installed capacity of 9 STPs is 220.75 MLD.  Out of which 7 STPs of 180.25 MLD 

capacity are being operated and maintained by M/s V A Tech Wabag Ltd., under 

one city one operator scheme of State Govt. The State Govt. has introduced one 

city one operator scheme based on competitive bidding process. The work in the 

city of Agra has been awarded to M/s V A Tech Wabag Ltd., for 10 years extendable 

upto 15 years. Rest 2 STPs of 40.50 MLD capacity are being operated and 

maintained by Agra Development Authority, Agra. 

 

 Under Namami Gange Programme a DPR of Rs. 1174.45 Crore has been approved 

by NMCG. But due to operation and maintenance work of existing assets been 

awarded to M/s VA Tech Wabag Ltd., a revised DPR of Rs. 842.25 Cr. has been 

approved by NMCG, New Delhi on 06.05.2020 in which work of tapping of 23 

untapped drains and const. of 177.60 MLD STPs (to meet the demand of year 2035) 

have been covered for which bid document & tendering process is being done by 

Transaction Advisor M/s Deloitte Touche Tohmatsu India LLP, Gurgaon appointed 

by NMCG. The above sanctioned project will be carried out on Hybrid Annuity based 

PPP mode, funded by World Bank. Apart from the above estimate for balance work 

related existing assets, tapping of 38 untapped drains & excess discharge of partially 

tapped drains amounting of Rs. 78.86 Crore had been sent to State Govt. for 

approval. Now as per instruction of HQ U.P. Jal Nigam, Lucknow, revised estimate 

amounting of Rs. 78.86 Crore is being sent in Namami Gange Programme. 
 

 For improvement of the sewer network connectivity in the city of Agra the State 

Government has sanctioned projects of Rs. 443.56 Crore under AMRUT scheme for 

laying new sewer line and house connections. Under this sanctioned amount, six 

projects have been proposed out of which four projects related to Sewer House 
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Connections are completed and two projects are under progress which are 

proposed to be completed by the year 2021. The work shall be monitored to be 

completed as per timeline proposed in DPR. (By the year 2021). 

 

Present Status of Schemes under AMRUT 
 

S. 
No 

Name of scheme Proposed 
work 

Progress Remarks 

1 Sewer house connection Agra (Part-I) 28079 (SHCs) Completed - 

2 Sewer house connection Agra (Part-II) 11780 (SHCs) Completed - 

3 Construction of House connecting 
chambers and sewer house 
connection from house hold to HCC in 
Agra city (Part-III) 
 

13051 (SHCs) Completed - 

4 Sewer house connecting chambers in 
Agra city (Part-IV) 

7627 (HCCs) Completed - 

5 Agra Western Zone Sewerage Scheme 251.00 Km. 
(Sewer line) 

47827 (SHCs) 

33% Work on 
sewer line 
completed. 
 

Work in 
progress. 

6 Septage Management Solution (Co-
Treatment 75 KLD) in Agra Town 

 Collection 
tank/settling 
chamber-01 
 Screw Press 
& Pumps- 01 
 Compost 
Pits- 12 
 AC Room for 
SCADA 
System etc.-
01 
 Desludging 
vehicles- 10 

3% Work in 
progress. 

 
 Another project of Rs 100.04 Crore of Sewerage strengthening work in Tajganj area in 

the city has been sanctioned by Agra Municipal Corporation under its Smart City 

Mission programme and work is under progress to be completed by May, 2021.  

  Bio/ Phyto remediation work on 57 drains started from 22.10.2020. 
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 Sewage Gap deficit: The projected population of Agra city for year 2020 is 19.90 lacs. 

The domestic water demand corresponding to this projected population is 343 MLD. 

Further, the bulk demand is 51 MLD and the demand for floating population is 3 MLD. 

Thus, the total demand for year 2020 is 397 MLD and 360 MLD of water is being 

supplied to the people of Agra. With the completion of various projects related to 

strengthening water supply system in city of Agra, the installed water treatment 

capacity is now 513 MLD, which is sufficient to cater to the demand till year 2032. 

Thus, the issue related to water supply in the city, is now confined to proper 

distribution of water only.  

 

 

The Govt. of U.P. has sanctioned following projects under AMRUT Programme that are 

under various stages of planning and execution: - 
 

S. 
No 

Name of Scheme SAAP 
Year 

Cost of 
Scheme 

(Rs. In cr.) 
 

Proposed works Present Status 

1 Agra Water Supply 
Scheme (Phase-1) 

2015-16 11.67 27263 water 
supply house 
connection 

Completed and 
handed over to 
Jalkal Vibhag 
 

2 Agra Water Supply 
Scheme (Phase-3) 

2016-17 113.79 OHT  3  
CWR 4  
ZPS  4  
RM 6.16 km. 
DS 85 km. 
HC 9461 
 

Work in progress 
and shall be 
completed up to 
year 2022. 

3 Agra Water Supply 
Scheme (Phase-4) 

2017-20 61.87 OHT  4 
CWR  2 
RM  11 km. 
DS  89 km. 
HC  11121 
 

Work in progress 
and shall be 
completed up to 
year 2022. 
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Smart City works (Agra Nagar, Nigam, Agra) 
 
S.
No 

Name of 
Scheme 

Project 
Year 

Cost of 
Scheme  
(Rs. In cr.) 
 

Proposed works Present Status 

1 Pilot 
24*7 
water 
supply in 
ABD area 

2019-21 140.67 OHT  7 
ZPS  2 
RM  6.0 km. 
(1200 mm dia) 
DS  140.76 km. 
HC  17300 

Work in progress and shall 
be completed up to Year 
2021 

 

Thus, schemes of approximate Rs. 328 Crore for coverage of water supply have been 

sanctioned in recent past and the projects are being implemented. 

 

Issue-10: Status of Performance guarantee of Rs. 25 crores 

Action taken: A stay order has been granted in the matter. In this regard it is informed that 

the State Government is making all its efforts to improve the condition of various basic 

amenities and sanitation environment is city of Agra. In recent past projects of almost 

approximately 1700 Crores plus has been sanctioned under different schemes for 

complying to meet the norms related to water/sewer/ waste management and the 

endeavor is continued with utmost sincerity and commitment to comply with the orders of 

 

 

Issue-11: Present status of the work of 90 drains 

Action taken: The work on all drain has been completed. CPCB has also inspected these 

drains and they shall submit the report accordingly. As per information, all 90 drains have 

been tapped and the waste water of these drains (18 MLD) is being treated through 

process of bioremediation/phytoremediation. The work of required infrastructure has been 

of dosing is being carried out at strategic locations from 22.10.2020. The completion of 

weeks. The work of plantation will be started after completion of check dam. The UPPCB 
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has collected water sample of raw and treated sewerage from different nallahs for their 

analysis on dated 14.12.2020. 

 

Issue-12: Present status of Starting up of Waste to Energy Plant (500 TPD) 

Action taken: The Nagar Nigam mentioned that the project is under judicial appraisal at 

ourt. On 17/12/2019 EIA Report was asked to put on record as per the 

dir

with affidavit was filed by Nagar Nigam Agra.  The Hon ble Supreme Court has directed 

Chairman of TTZ to file an affidavit. Affidavit has been filed on 19/02/2020.  

 

The Oversight Committee feels that Hon ble Supreme Court order dated 06.12.2019 is very 

clear that work on all environmental projects can start and the clarification application/ 

affidavit filed by TTZ/ Municipal Corporation is unnecessary. Moreover, the fact that it is 

pending for more than 10 months underlines the fact that the State Govt/ TTZ Authority 

need to take this matter more seriously as all environmental projects are lying standstill 

because of this delay.     

15-01-2021

X Anup Chandra Pandey
Dr Anup Chandra Pandey
Member, Oversight Committee
Signed by: ANUP CHANDRA PANDEY      

15-01-2021

X SVS Rathore
Justice SVS Rathore
Chairman, Oversight Committee
Signed by: SURENDRA VIKRAM SINGH RATHORE  

January 15, 2021 
 
Appendixes : As above 
 
Please visit our website: oscngt.upsdc.gov.in for more information. 
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

INTERLOCUTORY APPLICATION NO. 103908 OF 2019
IN

WRIT PETITION (CIVIL) NO. 13381 OF 1984

M.C. MEHTA .....PETITIONER

VERSUS

UNION OF INDIA & OTHERS  .....RESPONDENT(S)

WITH

INTERLOCUTORY APPLICATION NOS. 87792 AND 105655 OF 2019
IN

WRIT PETITION (CIVIL) NO. 13381 OF 1984

AND

INTERLOCUTORY APPLICATION NOS. 87790 AND 105652 OF 2019
IN

WRIT PETITION (CIVIL) NO. 13381 OF 1984

ORDER

I.A. NO. 103908 OF 2019 :

This Interlocutory Application has been moved by the State of

Uttar Pradesh seeking clarification of this Court’s order of 22 March 2018

directing   Status   Quo.   We   have   heard   Ms.   Aishwarya   Bhati,   Additional

1

Digitally signed by
RACHNA
Date: 2019.12.06
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Advocate General and Mr. M.C. Mehta, the petitioner­in­person. We have

also perused our earlier Orders and the affidavit filed by the Commissioner,

Agra Division and Chairman, Taj Trapezium Zone Pollution (Prevention and

Control) Authority, Agra.

2.  On 08 December 2017, this Court identified an urgent public

interest   in   preparing   a   future­oriented   comprehensive   Vision   Plan   to

preserve the Taj and its environs, being the Taj Trapezium Zone (for short,

“TTZ”) which is spread over six districts of Uttar Pradesh and one district

(Bharatpur)   in   Rajasthan.     Directions   were   issued   to   undertake   such

exercise with consultation of all stake holders as well as experts in heritage

(both   cultural   and   historical),   environment,   wildlife   and   pollution­

prevention.  Consultation with civil  society was also mandated,  including

with Mr. M.C. Mehta who has dedicated numerous decades to protecting

the Taj.

3.  Thereafter   on   22   March   2018,   learned   counsel   for   Uttar

Pradesh submitted that a vision document was  likely  to be prepared  in

consultation   with   the   School   of   Planning   and   Architecture   and   that   a

Project Committee had been constituted for such purpose. This information

was directed to be conveyed to Mr. Mehta along with the terms of reference

of   the  Committee   so   that  he   could   suggest   requisite  modifications  and

solutions.
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4. Since learned counsel for Uttar Pradesh informed that a first

draft of the vision document would take approximately four months, this

Court directed that “Until then, there will be a status quo in the Taj

Trapezium Zone (TTZ).”

5. While seeking clarification of the above reproduced status quo

order, it has been stated by the State of U.P. that the first draft of the vision

document prepared by the School of Planning and Architecture, New Delhi

was filed with the Registry on 24  July 2018. Thereafter,   the matter was

heard on 13 February 2019 when the State Government was allowed to give

its suggestions within four weeks, which were so submitted on 03 April

2019.     It  has  been  further  explained  to  us how various authorities  are

facing   difficulties   in   deciding   such   environmental   clearances,   causing

hardship to both the State Government and the public.

6.  Learned Counsel for Uttar Pradesh thus submits that in view of

compliance of the `conditional’ status quo order, the State Government and

other statutory authorities may now be permitted to grant environmental

clearances   which   are   necessary   for   providing   essential   public   facilities

including   drinking   water   supply,   sewerage   treatment   plant,   drainage

system,   solid   waste   disposal,   Common   Effluent   Treatment   Plant,   Bio

Medical Waste Treatment Facility, and Waste to Energy Plants etc.

7.  In   light   of   the   aforementioned   amenities   being   crucial   for

3
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securing basic living conditions of TTZ’s residents, we are of the opinion

that there need not be any impediment for granting necessary clearances

for the same. We are conscious of the fact that citizens have a fundamental

right to such essential amenities; and how counter­intuitively, not allowing

construction of  such basic  infrastructure can  itself  create new polluting

waste and threaten the environment.

8.  As regards permission for establishing non­polluting industrial

units,   it   appears   to   us   that   only   those   small,   micro   and   macro   level

industries which are both non­polluting and eco­friendly and which have

necessary clearances from all statutory authorities as well as concurrence

of the Central Empowerment Committee and NEERI, can be set­up within

the notified industrial area.

9. We, thus, clarify that since the interim order dated 22nd March

2018 directing  maintenance  of  status  quo was  passed  to  ensure   timely

submission of the Vision Plan by the State of U.P. and the said direction

already   stands   complied   with,   there   shall   be   no   impediment   for   the

authorities   to   consider   pending   environmental   clearances   which   are

necessary to secure essential  amenities within TTZ. Simultaneously,   the

State   and   other   statutory   authorities   are   free   to   consider   requests   for

relocating   eco­friendly   non­polluting   industrial   units,   subject   to   them

meticulously complying with environmental laws and all norms/conditions
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laid  down by  this  Court   (including  those   in   the  main   judgment  of  30th

December 1996). Concurrence with the Central Empowerment Committee

and   opinion   of   NEERI   shall   also   be   necessary   before   according   such

permission.

10.  There shall, however, be an embargo on granting clearances to

and/or shifting of any heavy industry until a final decision is taken on the

vision document. The interlocutory application is accordingly disposed in

above terms.

I.A. NOS. 87790, 87792, 105655 & 105652 OF 2019 :

11. In view of the order passed by us separately in IA No. 103908

of 2019, the instant interlocutory applications are disposed with a direction

that   let   appropriate   decisions   be   taken   on   the   applicant   industries’

applications strictly as per law and prescribed norms within six weeks. 

………………………………………….. CJI.
   (S. A. BOBDE)

…………………………………………… J.
(B.R. GAVAI)

……………………………. J.
(SURYA KANT)

NEW DELHI
DATED : 06.12.2019
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ITEM NO.1501               COURT NO.1            SECTION PIL-W
( For orders) 
               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

IA 87790/2019,87792/2019,103908/2019,105652/2019,105655/2019, in Writ
Petition(s)(Civil)  No(s).  13381/1984

M.C. MEHTA                                        Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                             Respondent(s)

([ HEARD BY : HON. THE CHIEF JUSTICE, HON. B.R. GAVAI AND HON. SURYA 
KANT, JJ. ]

IA No. 87792/2019 - APPROPRIATE ORDERS/DIRECTIONS
 IA No. 103908/2019 - CLARIFICATION/DIRECTION
 IA No. 105652/2019 - EXEMPTION FROM FILING O.T.
 IA No. 105655/2019 - EXEMPTION FROM FILING O.T.
 IA No. 87790/2019 - INTERVENTION/IMPLEADMENT)
 
Date : 06-12-2019 These matters were called on for 

 pronouncement of judgment today.

Counsel for the parties :

Mr. M.C. Mehta, In Person (NP)

Mr. A.D.N. Rao, Adv.

Ms. Aiswarya Bhati, Sr. Adv.
Mr. Rajeev Kufmar Dubey, Adv.
Mr. Kamlendra Mishra, Adv.

Mr. Praveen Swarup, Adv.

Mr. Vijay Panjawani, Adv.

Mr. G.S. Makker, Adv.

                              ------

Order  in  the  aforementioned  applications  was
pronounced.

 I.A. No. 103908/2019

I.A. No. 103908/2019 is disposed of  in terms
of the signed order.

I.A. No. 87790, 87792, 105655 & 105652/2019
 

In  view  of  the  order  passed  in  IA  No.
103908/2019, the instant applications are disposed of
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with a direction that let appropriate decisions be taken
on the applicant industries’ applications strictly as
per law and prescribed norms within six weeks.

[ CHARANJEET KAUR ]        [ INDU KUMARI POKHRIYAL ] 
      A.R.-CUM-P.S.                ASSTT. REGISTRAR
   
     [ Signed order is placed on the file ]

                                                                                                                              7
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